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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

13, <1 = DU
[ earn’ (O ! };
&A(w'jr P 7

*" ,

9:'mq ol 20.3.200).

Y
O iLT‘ 03. aﬂoL

ve\_gw/&u/u

oo a.t((’w Auwwj Cbm oun Ak
He 2 20 02. 200 ) /[jrfr

A
Nte - o I ' K)W
(A2
- r"*‘“\
M ety (5,

Heard Shri PeReJe0ash,
and Shri A.KeBOse,

learn=ad counsel
for the petitioner learned Sr.S5t,

Counsel. Hearing in thematter is concluied. Posted
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MEMBZR (JUDICIAL)
Later: After the above order was passed closing the
hearing and fixing the date for delivery of orders
to 21.3.2001, Shri Dash wanted that the matter be
put up again under the heading TC BE MENIIONED in

to 21.3.2001 for delivery of orders.
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order to mm enable him to make further submissions.
As the hearing of the Ue¢4s has already been concluded,
this prayer is rejected.
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